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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE AND INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

PUBLIC NOTICE NO. 63 (RE-2005) /2004-2009
NEW DELHI DATED THE 19TH OCTOBER, 2005

In exercise of powers conferred under Paragraph 2.4 of the Foreign Trade Policy 2004-2009, the Director General of Foreign Trade
hereby makes the following amendments in Handbook of Procedures (Vol. I):

1. In para 3.12 after the existing 2nd gub para which reads as “Notwithstanding anything stated above, exporters of Drugs &
Pharmaceuticals shall obtain RCMC from Pharmexcil only”, the following shall be added

“Further, exporters of minor forest produce and their value added products shall obtain RCMC from Shellac Export
Promotion Council.”

This issues in Public interest.

Sd/-
(K.T. CHACKO)

DIRECTOR GENERAL OF FOREIGN TRADE and

EX-OFFICIO ADDITIONAL SECRETARY TO THE GOVT. OF INDIA

(Issued from F.No. 01/94/180/009/AMO6/PC.I)



